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12.06 hrs.

QUESTION OF PRIVILEGE
AGAINST (i) EDITOR. THE NA-
TIONAL HERALD AND (ii) SHRI
SOMJ1BHAI DAMOR, M.P.

MR. DEPUTY-SPEAKER: Shri K.P,
Unnikrishnan had given a notice of
question of privilege on the 14th August,
1098 against the Editor, The National
Herald, New Delhi, for alleged “gross
distortion and wilful misrepresentation”
of certain proceedings of Lok Sabha of the
12th August, 1978, and casting “asper-
sions” on their “conduct as Menbers in
the House” in a news report published
in its issue dated the 13th August, 1978,
under the caption “Major Tactical Re-
verse”,

The Fditor, The National Herald, who
was asked to state what he might have
to say in the matter, in his reply dated the
19th August, 1978, has staicd inter alia,
as follows:

“Our reporter has explained that in
his atterupt to give the gist of the
tumultyous  proceedings of the day in
an abbreviated form, unintentional
errors had crept into the report. He
has further stated that it was farthest
from his mind while reporting the
procecdings to misquote any member
or misrepresent any party’s view point,
We express regret and offer our un-
qualified apology for the erroneous
reporting and request that the notice
of breach of privilege against The
National Iferald is not pressed.”

In view of the regret and unqualified
apology tendered by the  Editor, The
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“In this regard, I express my unquali-
fied regrets to you and also to Chairman
of the House Committee.”

In view of the unqualified regrets ex-
pressed by Shri Somjibhai Damor, if the
House agrees, the matter may be treated
as closed.

SEVERAL HON. MEMBLRS: Yes,

12.10 hrs.
MESSAGE FROM  RAJYA SABHA

SEGRETARY: Sir, T have to report
the following message received from the
Secretary-General of Rajya Sabha:—

“In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
Iam dirceted 10 inform the Lok Sabha
that the Rajya Sabha, at its sitting held
on the a6th August, 1978, agreed
without any amendment to the Delhi
Police Bill, 1978, which was passed by
the Lok Sabha at its sitting held on the

24th  August, 1978."
4 ug 97 =

2.1 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCL

REPORTED “IOLENT CLASHES INVOLV NG

NAVAL PERSONNEL, WORKERS OF HINDUSTAN
SHIPYARD AND BUS WORKERS

»it faora gorre wegte (aferor feaeit)

National Herald, if the House agrees, the
matter need not be pursued. The Editor
of The National Herald, may. however,
be asked to publish the necessary correce
tion and his apology prominently in the
next issuc of the newspaper.,

SEVERAL HON. MEMBERS: Yes.

Irener wgr, & wiaargAm awngE ®

MR. DEPUTY-SPEAKER: Pandit
. N. Tiwari. M.P., Chairman, House
Zommittee, had given a notice of question "
of privilege on grd August, 1978, against LR LA
Shri Somjibhai Damor. M.P. for making
certain unfoundnd allegations against him
in the House on the g1st July, 1978 and
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also in a lctier addressed by him (Shri W 27 wwEw, 1978 asEAT A

Somjibhai Damor) to the Spetker on that gutergeh stz ﬁﬁ‘? gt ) N

date, regarding allotment of houses to ) P N

the Members belonging to the Scheduled sifial 4 anF ot ﬂx o g & 1 AeTe
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Shri Somjibhai Damor was requested
to furnish his comments on the matter and
cither to substantiate the allegations
made by him or 10 express regret. Shri
Somijibhai Damor in his reply dated the
2grd August, 1978, has stated:

26 WEE T Fr wWiw oWy ARw #
wabarfol war fegeaw forqarg & fafafas
wTEd, SYoe a K qrar v @ @ ®
e =g R frpear foard § 09
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£ fr T TR 9X TW AR AT A aE
FET | A 7 J2Wi A 39 % H HEAW
SR
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a7z & fr wifa =i sggear eafaq & AL
AT A agerd Gar &1 | ag  wa|  ggdl
MAWFA T | T TAT W & Sar g al
aTT § ST AFR A T A AT araa B
ST ogwAT & |

SHRI JANARDHANA POOJARY
(Mangalore): Growing viclence in the
public life of the country is a serious
matter of concern. An atmosphere of
violence and lawlessness has gripped the
entire country.

You know our defence personnel and
particularly, the Naval personnel are to
safeguard the coast and also to safeguard
public lives and property of the country.
I have got high regard for our defence
forces. But to-day what had happened
in Vizag is this.

In fact, to-day, our naval personnel
have taken the law into their own hands
which is deplorable and no peace-loving
citizens of this country can tolerate it.
You know there are atrocities on harijans,
weaker sections, poor workers, minorities
and it has become the order of the day.
What has happened in Vizag on the
night of the 26th and how the incident
has started. The Minister concerned
has not given us a correct picture as to
how the incident has started. The inci-
dent had srated in this way. Two naval
personnel got into the bus in a drunken
state, that is, under the influence of al-
cohol. Then, after entering the bus,
some workers of the Hindustan Shipyard
got into it. The poor chaps, the poor
workers, simply crawled under the feet
of the navy men. These navy personnel
got angry and there was an altercation.
Immediately these naval personnel
started beating these workers. These
workers got down from the bus; they went
to the Shipyard and narrated the inci-
dent to their colleagues. The colleagues
came back. When the bus was returning
at the Naval Sena Dock these people
waylaid the bus and removed the bus
crew and took them to the workers’ quar-
ter of the shipyard and they confined them
wrongfully. s

At the time when the bus crew were in
the quarters the bus crew got collected
in strength and they demanded the re-
lease of their crew members. At that
time there was a clash as a result of which
a Petty Naval Officer was killed. In
the meantime some naval officers were
injured and 8 workers were also injured.
Next day once agin the fighting erupted.
The dead body of the petty naval officer
was found by them near the bush in the
naval colony. At that time these people
went on a rampage and they took law
into their own hands and even went to
the extent of setting fire to the Cinema
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Hall and also to the shipyard staff quar.
ters. At that time what happened was
this. In the clash one worker, by name,
Kalidas was murdered and another
nineteen year old boy was also murdered.
When the naval people opened fire on
the Gurdwara, at that time these people
died. Not only that. Public property
was also set on fire. This is the position.
Can the Membors of this honourable
House join me in deprecating and
deploring the acts of the naval personnel?
What is happening to-day ? The at-
mosphere of violence and lawlessness had
gripped the eatire nation to-day. You
heard what Mr, Sathe has just now stated.
Now [ willcome to the main point.  What
iy the reason?

MR.DEPUTY-SPEAKER : You should
have come to the main point long before,

SHRI JANARDHANA
Picase excuse me,

POOJARY:

1 will come to that,

MR. DEPUTY-SPEAKER: You are
making  here a sprech.  Actually  you
should ask for a clarification.  Please ask
for the clarification.

SHRI JANARDIIANA  POOJARY:
Please escuse me. - Now why itis happen-
ing ? There is no fulfledged Home
Minister in the country. For the last
so many months we did not have two
CGabient Ministers and six State Ministers.
What is the Prime Minister doing? He
is concentrating the powers to ﬁimwlf’.
e is not prepared to give the powers.
That is why there is a bottleneck in  the
adininistration, ‘That is why what [
submit is this. Is the Prime Minister
going t appoint a Home Minister in this
country?  There is no discipline in their
party because there is crisis and there
is no time for these people to find time for
running the administration  effectively,
Uunder these circumstances, may [ know
from the Prime Minister when is he going
to appoint the Home Minister for this
county?  (Interruptions)

Sccondly, whether he is going to ap-
point a High Court judge to go into these
allegations ?

MR. DEPUTY-SPEAKER : Please con-

clude now.

SHRI JANARDHANA POOJARY:
am concluding. Sir, people in this
country have started feeling that there is
no safety for their lives today and as such,
I request the Prime Minister to take
immediate  action, otherwise tomorrow
your government will be thrown out by
the people.  (Interruptions)

Wt afrw w Waw oA FOE ER @
T WPW qIR grar AWy iy &
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SHRI VASANT SATHE  (Akola): 1
want to thank the Defence Minister for
the very salutary mecasures which have
been taken because this is a matter which
cannot be treated either in an cmotional
manner or even lightly. It is a very
sensitive issue. I can understand things
when there are clashes  between com-
munities, civilians, in various fields;
these incidents themselves are of serious
nature. But it is altogether a different
matter if there is clash between armed

nel and civilian personnel. That
i3 the seriousness and that is why the
delicacy also. 1 would not like to go into
the details, it is no usc doing that. The
right thing for us to sce now is only to see
that the whole situation is brought under
control and necessary atmosphere created.

I would like to say one thing. You
have issued orders, as have appeared in
the Press, asking the pcrmnncrw remain
bound to barracks. One disturbing
thing which came out in the newspapers
was that the naval personnel could draw
arms from the atmoury on 27th morning.
Sir, on the “26th this incident took place;
curfew was imposed; everything was all
right; cverything was  brought  under
control.  Then it is reported that on 27th
morning at 11 AM. they could draw
arms from the amioury. You know the
seriosness of this because, if armed per-
sonnel could get arms from the armoury,
then, it becomes a very dangerous thing:
anything can happen.  Thercfore kindly
go into this. ‘There may be provocation
or whatever it is. The whole committee
will now go into it.  We should ser that
in future no such incidems are repeated.
There is need for some directions. |
believe you will of course do it But it
is my humble suggestion that some striet
direction must also be given that the
oflicer concerned or Oflicer-commanding
of the Area nust sec that these personnel
have no access tothe arms in the armoury.,
That st be  dane.

I hope, vou will kindly econsider it

s wites T AERT |, § TR 4T
ora &t frafa & a7 a 3fam aE e fr
o= ool § oz ey @ vl wrdE Az A A
T qfaEe wTEm, T w A § o)
TZATA AE % 7% v Avw Ay sy (IEA)
fapey xura qv g1 WA 2 A AT A s wfs
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T § 1 A EH e freir we % Fafae wfa-
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A1fed TR I TIAAT AR ATEVTE A
§fwq 39 & aR & oazi & a7 wrEw & fxar om0
g fefm wni % efemy faafa wraves
T g I g § gfage @ fag o, o
& fag ot §

SHR1 SAMAR MUKHERJEE
(Howrah): Sir, what about the question
of relief to the familics of those who have
been killed? This is very important.
I have already handed over the telegram
which I have received from the wife of the
killed perton; she has asked for relief.
These  families must he given imme-
diate relief.

SHRI JAGJIVAN RAM : I will see
that some immediatc relief is given to the
families of all those who have fallen victim
in this.

———



